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‘THE SALARIES OF MINISTERS (AME’\TDMENT) ACT, 1950..
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An Act to amend the Sa,larles of Mmlsterb Act, 1947

[22nd August, 1950]
B it enacted by Parliament as follows:—

1. Short title.—This Act may be called the Salaries of Ministers (Amend- ,
ment) Act, 1950,

_ - 2. Amendment of section 2, Act LIIT of 1947.—In section 2 of the Salaries
of Ministers Ac’ﬁ 1947 (hereinafter referred to as the said Act) clause (a) shall
be omitted. .

. 3. Substitution of new section for section 3, Act LIII of 1947. —For section
8 of the said Act, the following section shall be substituted, namely:—

8. Salaries and allowances of Ministers.—There shall be -paid fo -
-each Cabinet Minister a salary of three thousand rupees per mensem and
4 sumptuary allowance of five hundred rupees per mensém, to each
.Minister of State a salary of three thousand rupees per mensem, and to
each Deputy Mmzster s salary of two thousand rupees per mengem.”

4, Amendmen't of section 4, Act I.III of 1947.—In  sub-gection (1) :
lectlon 4 of the said Act, for- bhe words ‘‘Tach Minister’”” the words. “Ea,ch
Cebinet Minister’’ shall be substituted.

5. Repeal of Ordinance XX of 1950.—The Salaries of Mlmsters (Amendment)_ :

Ordinance, 1950 (XX of 1950) is hereby repealed.
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